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Government of Indla
. Ministry of Law, Justice & Company Affairs
. \Degartmen]c of Company Affairs)
hastm Bhavan,:5th Floor

.-l.‘

New Delhl—-llOOO;L, “Dated_t'hed
To . »',.. PR , - | . ’ . ) NOV rsm
W The Regio'nal Director, -
Company Law Board,

. _ uombaj/CalcuttaAladraS/Kanpur.
1,
e :
Sub Absorptlon of company paid staff of the offices
of NFFini ~1 T4 i 4‘ T Q2 u;uqy w pu.: LS5

in the subordinate offices of the Department of
Company Aft‘airs

e e o'r

Sir, |

I am directad to refer to this Department's letter of
even mumbar dated 13th July, 1978 on the subject mentioned
gbove and to sgy that further action in the matter of absorption
of the company pald staff din regular Governnent service may
please bg ga}cen on the following lines:-

(1) Only SUch company pald staff of the of fices of the
R i s § gl Liquidators shall be ‘eligitlb for regular
absorption': -

(a) who were in posn.tion on 31, 3. 78, and
(b)-;.who possess the requisite educational
Pt qualifications lald down in the recruit-
o ment rules forn the post against which they
- are to be absorbed.

The Regional D]_rectors in their capacity as Heads
of Departments, may consider the relaxation of age
limits: In deserv:mg cases 1n accordanca with the
: gom,ral instructions ex:LstJ_ng in this regard.

(_ii) The comgany paid staff can bo ‘absorbed agalnst only
@ of the ¢xisting and future v'wonnm 28 In vour

reglon in Group C posts which, as per recrul tment I‘LU_EBS
fall undeX dircct recruitment quota. For instance,
there 15 Mindrod per. cont’direct recrultmant to the
posts of Lover Division Clarksy accordi’ngly, 50% of
the exds'ting and future vacencies of Lower Division
Clerks ‘in your region can be utiliséd for. absorbing
the company paid staff. --Furthar, the ‘posts of Upper
Dvision Clerks, aS per: recrmtmbnt"rul es, are to be
filled up enti»rely by Eromotion “‘srefom, there can
be no possibility of absorbing company paicd staff in
the grade of Upper Ddvision Clerks., In the case of
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4, A copy of this letter is being cndorsed to the repre-
obnt vtives of fhu Staff Selection Commission also.

Yours falthfully,

!
é&u“a/gthg

( I.L. HACPAL )
Unéur Scerotary to the Govt.,of India

Copy to :-

] Th‘ "]1\ 1(' ko b+ »'1-~-v“_r, . WJ-:* 11\‘ : "u gUh-L‘Uub—L\JLLD \AXQI_S)

Ltaf ¢ beleetion Cunmisolon Jost B10uk No.1, 2nd Floor,
Wing iio.6, . A, Pur(m licy Dalhi- 110022,

2. Shri ll.P, Lawale, Controller of ‘Examinations(WR), Staff
Gulection Comm1u51on Ariny & Navy Building, 2nd %100r,
Mahatama Gandhi Road (Opp: Jahangir Art Gallery
Kol aghoda), Bombay.

3. 8kri’'R, Triagarajan, Controlloer of Examinations (SR),
Staff Selection Comm1551on 150- 4, LLA Building (ond’ Fioor)
Ama Salai, Madras.

4, Shri J. Prasad, Controller. of “xaminations (CR), Staff
Solection Comm1551on, 71/3-B Stanley Road,. Kand Nagar,
Allahabad )

5. Shrl 0.P. Bansal, Undbr Secretary, Staff Selection
Commission, dost Block 1; Hing No.6 R, K. Puram, New Dclhi—
110022. In this connoct on, the correSpondence resting
with the Commission's 1otter No.1/5/78 dated 17,10, 78

refbrg.
Q&LJvﬁpqu

( I.L. NAGPAL )
Under Secretary to the Govt. of India




